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(1990) 03 RAJ CK 0023

In the Rajasthan High Court

Case No : Criminal Miscellaneous Petition No. 347 of 1989

Het Ram APPELLANT

Vs

State of Rajasthan and Another RESPONDENT

Date of Decision : 21-03-1990

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 125

Citation : (1991) 2 DMC 206

Hon'ble Judges : S.M. Jain, J

Bench : Single Bench

Advocate : M.L. Garg, for the Appellant; B.R. Arora, for the Respondent

Judgement

Sobhagmal Jain, J.—Heard learned counsel for the parties. This petition is
against the order dated June 16, 1989, passed by the Additional Munsif & Judicial
Magistrate, Sri Ganganagar, granting interim maintenance of Rs. 300/- per
month to Smt. Tulsi Bai and Rs. 100/- per month to her daughter.

2. Having regard to the facts and circumstances o." the case, it seems
reasonable to me that the interim maintenance directed to be paid to Smt. Tulsi
Bai should be Rs, 150/- per month. Accordingly, it is directed that the interim
maintenance to be paid to Smt. Tulsi Bai shall be Rs. 150/- p.m. However, the
interim maintenance to be paid to her daughter at the rate of Rs. 100/- per
month is, maintained. With this modification of the order of the learned
Magistrate the present petition shall stand disposed of.

3. The learned trial Court shall decide the main petition within six months from
today. The order passed by this Court shall not affect or otherwise come in the
way of the final order that may be passed by the trial Court.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/het-ram-appellant-hash-state-of-… Page 1 of 1


